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.."4. We accordingly constitute a Joint Committee comprising District Magistrate, 
Jhansi; Uttar Pradesh State Pollution Control Board; and Central Pollution 
Control Board 

5. Central Pollution Control Board shall be Nodal Authority for co ordination and 
compliance of this order. 
6. Said Committee shall collect relevant information, visit the site, examine 
Compliance of conditions of environmental clearance and consent and submit a 
factual report within six weeks. 
7. List on 20.12.2024." 

Learned Counsel for Central Pollution Control Board (CPCB) has stated that 
report of the Joint Committee has been filed by CPCB on 22.01.2025. 
1. 

However, the same has not been placed on record of the case. The Registry 
is directed to place the report on record. 

2. 

In view of the facts and circumstances of the case, we consider it 
appropriate to have responses of (1) State of Uttar Pradesh through Secretary, 
Environment, Forest and Climate Change Department, Government of Uttar 
Pradesh, (2) Director, Mining and Geology, Government of Uttar Pradesh, (3) the 
District Magistrate, Jhansi, (4) CPCB through Member Secretary, (5) Uttar 
Pradesh Pollution Control Board (UPPCB) through Member Secretary, (6) Uttar 
Pradesh State Environment Impact Assessment Authority (UPSEIAA) through 
Member Secretary and (7) M/s Bharosa Sarkar (Project Proponent) Gata No. 908, 
Block no. 2 village Kharvanch, Tehsil Garautha, District Jhansi who stand 
impleaded as respondents no. 1 to 7. The Registry is directed to prepare and 
attach memo of parties to the application. 

3 

4. CPCB and UPPCB are already represented before this Tribunal. The 
Registry is directed to issue notices to respondents no. 1 to 3 and 6 and 7. 
5. Notice be served on M/s Bharosa Sarkar (Project Proponent) through the 
District Magistrate, Jhansi and for this purpose notice issued to the M/s Bharosa 
Sarkar (Project Proponent) be sernt to the District Magistrate, Jhansi by E-mail for 
getting service of the same effected on it and sernding his report in this regard. 
6. Replies/responses be filed by the respondents at least three days before the 

date of hearing fixed. 
7 

8. A copy of this order be also sent to the District Magistrate, Jhansi by email 
for requisite compliance." 

List on 17.03.2025 for further consideration. 

"1. Additional affidavit dated 10.10.2025 has beern filed by resporndent no. 7 
vide email dated 13.10.2025. 

2. Learned counsel for respondents no. 2 and 6 seek four weeks' time for filing 
their additional responses which request is allowed and addition responses may 
be filed within four weeks. 
3. List on for further hearing on 07.01.2026.." 
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It is evident from above observation that the PP has not complied with the 
conditions of the EC granted by SEIAA as well as CTO granted by UPPCB (4.17 to 4.19 
above) and the mining has been carried out in unsystematic and haphazard manner 
(observation 4.20 above). Therefore, it is recommended as below: 

"Recommendations: 

5.1 UPPCB should take necessary action against the PP for mining operation without 
CTO during 06.12.2021 to 18.04.2023. 

5.2 The PP should ensure to comply with the conditions stipulated in CTO and EC. 
UPPCB should take necessary action against the PP for violation of CTO & EC 

condition. 
5.3 The PP should carry out primary survey of flora and fauna, Hydro-geological study 

and submit report to UPPCB and SEIAA. 
5.4 The PP should provide adequate plantation as per condition of cTO. 
5.5 The PP should obtain NOC from State Ground Water Authority as 

5.6 The PP should ensure operation of non-functioning CCTV camera. Mining 

6 

per CTO condition. 

7 

5.7 In no case mining should be carried out below water level or sub-surface water level 

in the river." 

Department should ensure submission of penalty imposed to the PP. 

20.00 O Ig/HRH pÊ 34ST 4 felo 06.12.2021 # 05.12.2026 GE 
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6. That apart from this, due to non-compliance of the conditions

mentioned in the Environmental Clearance (EC) dated:

26.11.2021 and Consent to Operate (CTO) dated: 19.04.2023

in the report presented by the joint committee constituted in 

the OA in question, the Regional Officer, UP Pollution

Control Board Jhansi vide office letter no.

2030/30MMC/2024-25 dated 01/03/2025 has been directed to

do proceeding relating to imposition of environmental

compensation as per rules against the concerned lessee Mis

Bharosa Sarkar and also to intimate to this Hon'ble Tribunal

in time by filing compliance report. True copy of office letter

dated 01/03/2025 is annexed herewith and marked as

ANNEXURE R-6 (Pg. No. to ).

7. It is fmther humbly submitted that apart from above the

answering respondent is duty bound to follow all directions

issued by this Hon'ble Tribunal in the matter in its letter and

spirit.

8. That the facts stated in the above reply are based on the

information derived from official record as such they true and

correct as per personal knowledge and belief of the deponent.

No part of same is false and nothing material has een

concealed therefrom.

No.03 
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